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council headquarters, which concluded on November 26 last.”
[THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) In The Chair]

Sir, The Naga political leaders, prior to their decision, called a
meeting of the Naga leaders on 21st November,1999 and decided to
participate in the coming Assembly election. They constituted a committee
also to look into the interests of the Naga people. They also made an appeal
not to disturb the election process. But now the people have realised that
they are collecting fines from them to give it to the NSCN-1 and because of
that, there is an apprehension among the Naga voters. [ would like to draw
the attention of the Government of India especially the Home Ministry,
towards the gravity and the seriousness of the situation -- created by the
NSCN-I in Manipur --so as to enable the votrs to caste voters without
apprehensions, for the coming Manipur Assembly elections. Thanking
You.

RE: TAKING UP OF CERTAIN BILLS FOR CONSIDERATION
AND PASSING

SHRI H HANUMANTHAPPA (Karnataka) : A supplementary list
of business has been circulated today for the consideration and passing of
the Special Protection Group (Amendment) Bill, 1999 and the Central
Industrial Security Force (Amendment and Validation) Bill, 1999. Both
these Bills have been introduced just now, and immediately after that, a
supplementary list is coming. I remember, honourable Home Minister, Shri
Advani, who was a Member of this House earlier, had raised the same
objection that Members require time to go through Bills after their
introduction in the House. Secondly, the Business Advisory Committee
that met yesterday had decided the business for the coming week - usually,
the Business Advisory Committee decides the business for the next week;
from Monday to Friday. The Committee decided that the Special Protection
Group Bill and the Central Industrial Security Force Bill would be taken up
next week. But, immediately after the introduction, these Bills have come
up for consideration. We want to know : why is there a hurry? Why
should the rule be waived? The House can permit it, if there is an urgent
necessity of waiving the rule. There is an Ordinance on that and still there
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is time it is not going to lapse. Then, why is there a hurry in deviating from
the rule? We are unable to understand this. We cannot accept this
procedure.

SHRI EDUARDO FALEIRO (Goa) : Mr. Vice-Chairman, Sir, I
have no objection to the Bills being considered because I really do not know
much about these Bills and 1 do not think they are very, very controversial.
But on a point of procedure, 1 fully support my colleague. Now, I am
raising it, under rule 95. Rule 95 says "A Member, who
wants to give an amendment to the Bill has to give it one day before the
consideration”. Suppose, I wanted to give -- I do not want to give, in this
case -- notice of an amendment to these Bills, how can [ do it? All [ am
pleading with the Chair is that the kind of leniency that is shown to the
Government -- there are lakhs of officers to help the Home Minister, but
there is nobody to help a Private Member like me -- should be shown to me
also. If I delay in giving my amendments, with a 24 hours notice, my
amendments are not taken up. I have had such experience. I am pleading
for the same kind of leniency. This is a general pleading. The same kind of
leniency that is shown to the Government, which is assisted by such a large
army of efficient machinery, may be shown to the humble Private Members
also.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : May |1
request the  honourable Minister of Parliamentary Affairs to quickly
respond to this?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION TECHNOLOGY (SHRI PRAMOD
MAHAJAN) : Mr. Vice-Chairman, Sir, unfortunately, the Leader of the
Opposition, Dr. Manmohan Singh, is not here. There seems to be a little
communication gap. Yesterday, in the Business Advisory Committee, while
deciding today's agenda, this subject came up for discussion, and the
Business Advisory Committee, under the chairmanship of the hon.
Chairman, decided that today before the Private Members' Business is taken
up, we will pass these two Bills, and the rule will be waived that these Bills
will be introduced, considered and passed at the same time. It was an
unanimous decision of the Business Advisory Committee. That is why we
came before the House with the permission of the Chairman, for
waiving the rule so that we can consider and pass the Bills. Normally,
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we should not, and we will not, do the introduction and passing of the Bills
at the same time, the same day. We have to give notice. 1 agree with what
both the honourable Members are saying. But in the Business Advisory
Committee, it was decided that these two Bills would be passed, as today's
Government Business, and it was the unanimous decision. So, I request
both the Members to agree with the decision of the Business Advisory
Committee.

SHRI H. HANUMANTHAPPA: Even if it has been decided by the
Business Advisory Committee, we want to know the urgency.

THE VICE-CHAIRMAN (SHR1 ADHIK SHIRODKAR): Once it
has been decided .

SHRI H  HANUMANTHAPPA: [ am sorry. There should be
sufficient reasons to relax the rules. It is not that the Government can come
* suddenly and that we should pass it inmediately.

Mr. Vice-Chairman, I bow to the decision of the Business Advisory
Committee, and I accept it. But why is there the hurry? Why should we
relax the Rules? Where is the urgency? The House wants to know if there
is the urgency for relaxation of the Rules.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): You have
spoken about it. Your point has been taken. But, if the Business Advisory
Committe has, for reasons, decided about it yesterday, let us not go into its
post mortem.

SHRI H. HANUMANTHAPPA: No, no. 1 have not made my point.

I am sorry, Mr. Vice-Chairman, you are in a hurry. Please allow
us to put on record this point on the procedure. What is the hurry?

SHRI PRAMOD MAHAJAN: Sir, you have already put it on
record.

SHRI H. HANUMANTHAPPA: We have learnt all these things from
you and Advaniji, and | am sitting in your seat.

SHRI PRAMOD MAHAJAN: [ agree.
SHRI H. HANUMANTHAPPA: Actually, when we were there, we
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had withdrawn a Bill at the instance of Advaniji. I am not going to oppose
the decision of the Business Advisory Committee. But the House should be
convinced about its urgency in circulating the Supplementary Business and
in taking up the Bill immediately. That is what I want to know. The House
should know this. ... (Interruptions)

SHRI EDUARDO FALEIRO: Sir, the meeting of the Business
Advisory Committee took place yesterday at 4-00 P.M. This morning, at
8-30 AM. 1 received the List of Business. What was the difficulty in
including its consideration in the List of Business that I got at 8-30 a.m. in
the morning?

SHRI PRAMOD MAHAJAN: Sir, I cannot include consideration of
a Bill which has not been introduced. The Bill has to be introduced. So, the
basic agenda will say, "Introduction of the BilL" The supplementary agenda
will say, "Consideration," only. 1 cannot include this in the agenda at the
same point of time.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): It would
be pre-empting it.

*3ft famat wem (v RW): ¥R W, e Wew 7w Aem A ¥
et ¥ i st Aier faorig & 1@ ¥ 0% 9% §9 o o9 ¥ @Y ©R @ 9 e at
3u favra vearwct #9 = St st Swen gon W fF smeRTAe ¥ ¥ g f,
& Tifed a1 9% & T ¥ | awEe, F o 9 wear § R W 9 A oW e
o Wy dvE €, 9T @ 9w e T ¥, uiEt vy dve & fae amd
10-15 famz TEa &1 ot a5 H ueeH W far s

It will be very improper to take up these Bills at this juncture.

*Translation of the speech in Persian Script is available in the Hindi Version
of the Debate.
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